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1., Union of Indie
Mansger, Northern
New Delhi.

2. Divisional personnel Officer, Northern
Railwey, Allahabad,

through the General
i-'lailwﬂy, Berods House,

3., Senior Divisional Electricel Engineer,
Northern Railway, Office of Divisional
Railway Mdneger, Allahabed,

4, Divisionsl Trein Lighting Inspector,

Northern Railway Office of Divisionsl
Railway Mansger, allahabad.

s s s prl.iCﬂrrt.E.

c/A Sri D.C, Saxene,

versus
1, prescribed Authority, under Payment
of Wages Act, allahakad.
2. Shashi Bbhushan Singh, S/o Baij Neth
Singh, C/o Santosh Kumér (S/c Suncer lal),
18 Newdda Road, Allahatsc,
3. Bans Narain, S /o Belrem, C/o Santosh
Kumar, (S /o Sunder L=1), 18’ Newade Road,
Allahebed,

4, Santosh Kumer, S/o Suncer Lal, 18
Newada Roed, Allahabec,

.e..+. Respondents,
C/R Sri R.K. Pandey

ThB applieﬂﬁt«s hove filed this Q.ﬁ.. Em L%
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;@3 the award ém@ 30,189 mwgy
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B S Briefly stated the facts of the ese are thet

S/Sh. Shashi Bhushsn Singh, Bans Narein, Santosh Kumér
hawk jointly instituted the pW, caese No. 100/86 before the

br“'

Prescribed Authority uncer pPayment of Wages Act that their
“ _ salary for the pericd of 1.,1,85 to lg, 11,86, 1,10.85 to
11 e r 19,11,86 and 1,10.85 to 19,11,86 respectively(Shashi Bhushan
: l - Singh, Bans Nerain, Santosh Kumer ) wes illegally deducted.
‘1 The prescribed Authority was scetisfied with the contention :
:._J: of those three employees and c¢irected the present applicents 4
. to make payment of an amourt of B, _1_2’970}{"2, Sh. Sheshi 1___

Mg —

Bhushén Singh and k. alJ.é/_each to Bans Narain 2nd Santosh
Kumar towards the salary and an amount of BRs. 38,9101_1:0

— - — ——— -

2 Shashi Bhushan Singh and Bs. 24,348 to other two persons
towards compensation., Feeling aggrétved by this award,
this O,A. was filed with the prayer thet the award be

quashed,

¥ 3. The respondent No, 2 to 4 comtested the case on
several grounds including the ground thet the applicenis
should not bave approached the Tribunal wikthout avéiling -
the relief of appeal provided under Seciion 17 of Payment

of Wages Act. L B

4.
for the applicant <nd Sh, R.,K. Pandey contesting respopdent .'
and hdve perused the record.
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fact thaet the applicants have not approached the appellate

af wiﬂiﬂg and Stetionery AIR 1996 SC 668. It is aﬁﬁﬁﬂ

authority &nd thus the remedy which was aveilable to them,
was not exhausted. 1In such ¢ sityation the applicants
could not lsi aparoach% directly to invoke jurisdiction
under Article 226, The O.A. isltherefore,no't maimteinable.

6. If the applicants are so advised, they may =

still prefer an appeal before the appellate authority. ‘

Tie In this case the stay was gramted on 4.5.90
which stands vecated., The a@pplicant may withdraw the

emount which was deposited in complience with the order
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rated 4,5.90,




